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csl' NO. 547 & 548 OF 2017

16. The Pctitioncr Companies are directed to filc a lopy ofthis onier along with a copy

of the Scireme of An'turgen:ent with the ccncemed Registrar of Companies,

clectronically, along with e-Form INC-28, in addition to physical copy, within 30

days fiom the date ofrcceipt of the order by the R.egistry.

l7.The l{csulting Company to lodge a copy of this orde! and the Sch:me duly cenified

by ti::e Deputy Director, National Cornpany Law Tribunal, Murnbai Bench, with the

concEnred Superintcndcrt of Stamps for thc purpose of adjudicatiol of stamp duty

payabie, within a periori of60 days from the date ofi€ceipt ofthe order.

18. The Petitioner Compalies to pay costs ofRs. 25,000/- r:ach to the Regional Dirr ctor,

Westem Rcgion, N'lurnbai. Costs to be paid within four weeks frorn the date ol the

receipt ofthc oider.

19. All authcrilies concenred to act on a copy oflhis order along s,ith thc Scheme duiy

certilied by the Dcpury Director, Nrtional (lompany Law'fribuiral, Muurbai Be rch.

umar, Mymbe' (J),V. Nallascnapattry. Iviember (T) B.S.V. Prrkash K
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